(LA, Na, 373 of 2012

(handra Sekhar Moharaoa . Applicant
Vs
* Unionoflndia & Ors ... Respondenis

Order dated: 10052012

CORAM:
How'ble Shrs € R Mohapatra, Member { Admn.)
& '
Hon'ble Sk A K. Patnail, Member{Judl }

Heard Mr. P Bahah, Ld Counsel for the
applivant and Mr. 8 Bamk, Ld. Addl Standing Counsel
appeanmg, for the Respondents, on whom a copy of this O A

has already heen served

X". - ' o
2 ~ Appheant, who 15 working as Uasual Labourer

stnce 05,03 2006 under Cultack Sub-Cirele of the A 8.1, has
fed this £ AL with the followmg pravers:

“{1} o pass appropoiate orders directing the
departmental respondents to consider the
case of the appheant to grant femporary
status to him and to tegulanze his services
and  to extend all the service and
consequentidl  benefits to which he s
enfitled to wath effect from the date of
emjoyment  of  such  benefit hy s
colleagues.

{11} {0 pass such other order ..

Lo

Dyrmg, the course of hearmg, tor admssion, Ld.
Counse! for the apphcant submatted that the representations

fled by the spplicant wide Ammexure-A/S seres are st

pending, g
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smee the representabions of the applicant under
Amnexure-A/S senes are stated to be pending, having heard
Ld. Counsel {or the parties and without gomg mto the ment of
the case, we direct the Respondents to consider the same and
pass a reasoned order within 60 days from the date of receipt
of copy of this order. it 1 further dwected that no coercive
action shall be taken agamst the appheant, of he s st
workmg, (! the disposal of the representation.

5. - With the above observation and direction, the
(1A stands disposed of,

b Send copy of this order fo the Respondents.
Copres of this order be also handed over to the Ld. Counsel

for the parties.
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MEMBER(Judl )




